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0 A 1347/00 

A.VeTu, Grade IV, 	•. 	 . 

ChiefTelegram Master CTO.,.. 	,. 	 . 

Bharat Sanchar Nigarn Ltd., CaliCut... 

2 	PP.AyYappafl,. Grade I.V 	 . . 
Chief Telegram Master, CTO,, . 
Bharat Sanchar Nigam Ltd., 
Palakkad. 	•.. . 	 •, 

3. 	V.Sugtan, Grade IV. . 	. . 
Chief Telegram Master, CTO, 	. 

Bharat Sanchár Nigam Ltd 
ThiruvananthapUram. 	. 	Applicant . . 

(By Advocate Shri P.N.PurushOthama Kaimal) 	 . . 

VS. 	. 	. 	. 

1. 	Uni6n of India represented by 	. 

Director General, BharatSaflchar, 
N.i.gamLtd.,.ASh0ka Road, 	.. 	 . . 

Sanchar. Bhavan New D?lhi.. 	. 	. 

2 . 	The WOf dW1@ft1 Ma 	 . 
• 	• 	Bharat Sanchar Nigam.. Ltd., 

Kerala TelecommUniCat10flS 	. . 	 S  

• 	 ThiruvaflaflthaPUram3 3 	 . 	- . 

• .. 	3. 	Principal General Manageç, Telecom, 
Bharat Sanchar Nigam Ltd., . 

	

Cochin-16. 	 . 	 . 	
Respondents 

(BY Advocate,Mr. C.Raiendrafl (sCGSC) 	. . . 

O.A.1290/00: 	. 	 . 	 • 	 S ,'. 	 . . 

P.Ravifl.drafl, Chief technical Officer, 	. 	. 

,Cjrcle Teicom Training Centre 

irivandrUm.. 	. 	 . 	
. . Applicant 

(By Advocate Shri M R Rajendran Nair) 

Vs 

/ 

11 

& 



• 	 . 	 • 

.4-. 

Unidn of India, reoreserted by 
Seóretary to Government of India, 
Ministr' of Communications.; 	 S 

New Delhi. 

The Chief General I'inager, 
Bharat SancharN -iqam Limited, 
Trivandrurn. 

The'General Manager, 
Bharat Sànchar Nigarn Limitj, 

• Trivandrum Secondary Switching Area, 
Trivandrum. 	 Respondents 

(By Advocate Ms. P.Vani, ACGSC) 

0.A.121/00: 	
0 

K.Vidwakaran, 	 - 
Chief Technical Officer, 
Circle Jelecorn Training Centre, 

• Trivandrum. 	 Applicant 
• 	(By Advocate Mr. MR Rajendran Nair) 

Vs. 	 S.  
C 	 .• 

Union of India, represented by 
• 	 Secretary to Government of India. 

• 	 Ministry of Telecommunication • 	
New Delhi. 	• 

The Chief General Manager, 
• Sharat Sanchar Nigam Limited, 
• Trivandrum. 

• 	3. 	The General Manager. 
• 	

Bharat Sanchar Nigam Liiiited. 	 S  
• 	

S Trivafld:ur Scondary Switching Area, 
Triandrum. S 	 Respondents 

• 	(By Advocate Shri T..C.Krj.shna, ACGSC) 

O.A.1302/00: 
SB.Savithri, W/o P.Ra.jappan, 
Chief Section Supervisor,. 
Office of the Deputy General Manager (Urban). 

• Thiruvananthapurm-4 	 Apiicant 
(By Advocate Shri Sasidharan Chempazhanthiyil) 

Vs. 	 0 	 5 

1. 	• Deputy General Manager, 	 • 
,• 	(Planning and Administration

0
), 	 S  

• 	Telecom District, 	•. 	 S  

Thi ruvananthauram-23. 	 - 
•- 'P---L•: 	 5. 	

0 

General Manager, Telecom Dist1 - ict, 
Thi.ruVananthapurarn -23. 

I 



 Director, General, 
Telecom Deoartment,. New,Delhi 

 Bhar-at Sanchar Nigarn Limited, 
represented byits Chairman, 	New Delhi. 

 Union of India,, 	represented by its 
Secretary, Ministry of Communications, 
New Delhi. 	 . 	Resbondents 

(By Advocate Shri C Raendran, 	'C) 

O.A.1321/00:  

• A.Vanajakshy, 	W/o Viswambharan, 
Chief 'Telephone Supervisor, 
Office of the Divisiona1 	Engineer, 
(Trunks and Special 	Service), . 

Thiruvananthapurarn.- 	' 	.. 	 Appliant 
,(ByAdvocate Shri 	Sasjdhàran Chernpazhanthiyil) 

Vs.. .: 

1. Deputy Chief General Manager, 
(Planning and Administration), 

• TelecomDistrict,B.S.N,L.,  
Thiruvànanthapuram-23. 

2 General Manager, 	Telecom District, 
B.SN.L., 	Thi - uvana,nthapuram. 	 ' 

3.:. Director General.  
Telecom Department, 	New Delhi. 	' 

 Uhion of India, 	rëpreserted byits  
Secretary. 	Ministry 	of 	• 	' '• 	 ' 

CommLn catcns, 	New. Dii 

 Bhart Sanchar Nigam Ltd., 	represented by 
its Chairman, 	New Delhi.,; 	•,' 	 Respondents 

(By Advocate Shri R.Madanan Pillai, 	ACGSC)  

0 A 1322/00 

1. TA Narayanan, 	Grade' IV, 	CTO. 	• 	. 
Bharat Sanchar Nigam Ltd,. Aluva. 

• 	 2. Smt.Rosamma Paulose, 'Grade IV, 	CTO,  
• '• 	

' BharatSanchar NigamLtd..  
Cochin-16 	 Applicants 

cBy Advocate Shri P N Purushothama Kaimal) 

(I 	 Vs 

-: 	, 	 • -- 	 •• 	- 	 - 	 ' 	 ' 



I 
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1... 	Union of India represented by 
Director General 1  
Bhart Sanchar Nigam Ltd.. 
A'shoka Road .Sanchar Bhavan', 
New Delhi. 

The Chief General Manager1 : 	.. 
Bharat Sanchar Nigarn Ltd., 
Kerala TeiecommUfliCat,iCfl' 	 - 
ThiruvannhaPUram. 

Principal General Manager1 Telecom1 
Bharat Sanchar Nigam Ltd., 
Cochin-16. 	 Resoondents 

(By Advocate Shri K.R.Rajkumar., ACGSC) 	. . 

O.A.1330/2000:  

M.Suseela.. D/o i.Padmanabhan Kani, 

	

• . . 
	Chief-  'Telephone Sue'rvisor, . 	 . 

Office of the Sub Divisional Engineer,,  

Trunks. Central Telephone Exchange, 
Thiruvanant'hapUram. 	 . 	. 	Applicant 	' 

(By Advocate Shri Sasidharan Chempazhanthiyil) 	. . 	 .' 

- Vs.  

• 	i. 	Deputy General' Manager -. 	. 
(Planning and Admini'stratiQfl),  
B.S.N.L, Telecom District.. 	 - 

• 	. 	Thiruv.ananthapuram23.'  

2.. 	General,Maflaqer, Te.iecomn District, 
• 	' 	BS.N.L.. Th'iru.vananthaPUram 23 . 

	

• 	3. 	Director General, Telecom Department, 
.B.S.N.L.. New Delhi.'  

4.' 	U.ion of India, represented by'its 
Secretary,. f1inistry of Communications', 
New Delhi.  

5.. 	Bhàrat Sanchar Nigath Ltd., represented 
by its Chairman, 	- 	•. 	' 	, 	. 	. 

' New Delhi. 	- 	. 	 ' Respondents 

(By Advocate Shri C.Rajendran, SCGSC)  

O.A. 1335/00:  

K.Ornana. W/o Sasidharan,  
Chief TeleØhone Supervisor, 	• 	' ' 
0'fi'ce'Of the Sub' Divisio'nal Egnee;, 	 . .• 

• 	•Ka%thàmukku, ThiruvananthaPUrm. 	'' 	Applicant 

(BV Advocate Shr.i .Sasidharan ChempazhanthiYil) ' ' 	- 	• 

__'.-/ 



Vs. 	 0 	 S  

1. 	Deputy General Manager, 
• . 	 (Planning and Administration), 

• 	 B.S.N.. L., Telecom Dist.rict. 	. 
Thiruvananthaouram. 

Geneial Manaer, Telecom District, 
B.S.N.L. . Thiruvananthapura 	23, 

Director General, Telecom Department, 
B.S.N.L., New Delhi. 

	

• 4.. 	Union of India, represented by its 
Secretary, Ministry of Cornmu'ni'catiohs, 
New Delhi. 

5. 	8harat Sanchar Nigam Ld.. rep.resented by 
its Chairman, New Delhi. 	 Respondents 

(By Advocate Shri C.Rajendran, SCGSC) 

O.A.8/2001: . 
	 . 

M. N . Damodar.an 	, 
Chief Telephone Suprvisor,  
Trunk Echange,'Kottayam. 	.. 	Aolicant 
(By Advocate •Shri M.R.Rajèndran Nair) 

Vs.. 	•• 	 S 	 , 	 , 

, Union of India, represented by its 
Secretary to Government of India, 
.Ministr of Comunications. New Delhi. 

Bharat Sanchar Ni'garn Ltd., represented by 
the Chief General Manager. Kerala Circle, 
Trivandrurn. 	 . 

The General Manager, Telecom District. 
Kottaam-686 001. 	• 	Resoo.ndeflts 

(By Advocate Shri T.C..Krishna. ACGSC) 

O.A. 108/01: 	... 

K.Madhavan, 	. 	 • 	 ' 	 S  

Chief Section SuØervisor, 
0 , 	 • 

Office of the General Manager, 
Telecom, K.ollam. 	 . 	• 	. Applicant 

(By Advocate ShriSasidha'ran Chempzhanthiyil) 

	

..•, 	, 	• 
•,. 	 • 	 • 

	

I 	General Manager, 
Telecom District 
Bharat Sanchar Niqam Ltd , Kollarn 
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• 	2. 	Director General, Teleconi District, 
• 	 Bharat Sanóhar. Nigam Ltd., New Delhi. 

Union of I-ndia rep'resened by 'Its 
Secretary, Ministry oF Communications! 	' 

• 	 New Delhi. 

• 	 4. 	Bharat Sanchar Nigarn Ltd. repr€sentedhy 
its Chairman. 'New Peihi. 

- 	5. 	P.Mohmmed Basheer. Senior Telecom 
• 	

Office Assistant (C). Qffic€t of the 
- 	- General Manager! Telecom, 

• 	 Bharat'SanchrNigärn L'td 	 •' 	 • 

• 	
Kollam. 	 Respondents 

• - 	(By Advocate Shri,' P.Vijayak.umar, ACGSC(R'.1-4)) 

O.A.i1O/O1 

• 	KK.Lakshmi, W/'o Gangadharan, - 
• 	Chief Telephone Supervisor,  

• 	Auto Exchange, Kottarakara. •' 	 Aplicat' 
(By Advocate Shri Sasidharan Chempazharithiyil) 

Vs.  

1. 	Generl Manager, Telecorn.District. 
• 	 Bharat Sanchar Nigam Ltd.. Kollan 

2'. 	Direttor General, 	• 	'' 	 ' 
• 	Bharat Sanchar Nig,m Ltd.. New Delhi. 

• 	 3 , 	Union of India represented by its 
• 	 Secretary, 'Ministry of Communications, 

'New Delhi. 	 - 

.Bhrat Sanohar Nigam Ltd., 'epresentd • 

• 	'. 	by its Chairman. NewDeihi. •' 

P.K.Omana, Senior Telecom Office 
Assistant (P), Office Of the Sub 
Divisional Er)gineer (TO & MQF), 

Pordents 
(By Advocate Shri M.R.Suresh, ACGSC (R.1-4) • • 

O.A.1i,1/O1:  

• 	' 	S.Karunakaran! 	 ' 	•' 	' 	' ' ' 
Chief Telephone Supervisor,' 	• ' 
Office 'of the Divisional Engineer, 
Phones (Internal),'Kottarakara. 	 • Apiicant 
k6y Advocate Shri Sasidharan Chempazhanthiyil) 

Vs.  

S 

4 



- 

1. General Manager, 	TelecomDistrict, 
Bharat 	Sanchar Nigm Ltd.. 	Koilam. 

2.. Di rector General, 
Bharat Sanchar.Nigam Ltd. 	NewDeihi. 

 Union of India represented by its Secretary, 
Ministry of Communications, 	New Delhi. 

 Bharat Sanchàr Nigam Ltd. 	represented by 
its Chairman, 	New Delhi. 

 K.Rajan, 	Senior Telecom Office Assistant(P), 
Office 	of 	the 	Sub 	Divisibnal 	Engineer 

• (TD & MDF), 	Kollarn. 	 Resøondénts 
• 	 (By Advocate C.Rajendran, 	SCGSC. (R1-4) 

0.1AV.220/01  

 PK Krishnan. Grade IV 
• SenIor Telephone Supervisor, 

• Bharat Sanchar Nigarn Ltd. , 	Muttorn. 

 K.A.Velayudhan, 	Grade IV,: 	. 
Senior Telephone SupervIsor,  
Bharat Sanchar Nigam Ltd., 
Puthencruz. 	 4pplicant 

(By Advocate Shri. PN Purushothama. Kairnal) 

• 	Vs. 

 Union of India represented by Director General. 
Bharat Sanchar Nigam Ltd. 

• Ashoka Road, 	Sanchar Bhvan. 	New Delhi. 

 The Chief General 	Manager, 	. 
Bharat Sanchar Nigam,Ltd., 
Kerala Telecommunications, 	. 
Thiruvahanthaurarn. 	. 	 .• 	 . 

 Principal 	G?neral 	Manager, 	Telecom,. 
Bharat Sanchar Nigam Ltd., 	. 
Cochin-iS. 	 • 	• 	 • Respondents 

• 	(By Advocate. Shr,i 	C.Ra.jendran, 	SCGSC) 

O.A.221/01: 

1.. . 	 P.K.Sekharan, 	Grade 	IV, 
Chief Technical 	Supervisor, 	. 	.. 	• 

• . Bharat Sanchar Niqam Ltd.. 	Vyttila. 

.2.. . 	 K.M.Chandran, 	Grade IV, 
Chief Technical 	Supervisor, 

(. Bharat Sanchar Nigam Ltd., 	• 	. 
. 	 . . 	Vyttila. 	• 	.. 	. 	 . 	 . 	 Applicants 

• 	 .: 	 (By Advocate Shri 	P.N.Purushothama Kairnal 
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• 	Vs. 	 S  

Union of India represented by Director General 
hart 6anchar Nigam Limited - 

Ashoka Road, Sanchar Bhavan, New Delhi. 

The Chief General Manager, 
Bharat. Sanchar Nigam Ltd. 
Kerala Telecommunications. 

ml ruvananthapUram. 

Principal General Manager. Telecom, 
Bharat Sanchar Nigam Ltd., 
Càchin-16. 	 Respondent 

(By Advocate Mrs. •Chitra, ACGSC): 	 • 

0.A.311/01: 	 • 

TV Nalini 	 S 	 • 

Chief Telegram .Master Grade IV, 
CT.O., Kochl-16. 	 .• 	 Applicant 	 S  

(By. Advocate Shrt P.N.Purushothaa Kaimal) 	
.S 	 • 	 S  

• 	 Vs. 	 • 	 - 	• 

1 	Union of India represented by Director 
General. Bharat Sanchar Nigam Ltd., 	 S  
Ashoka Road, Sanchar Bhavan. New Delhi. 

2. 	me 	sne N$W. 	 S 	 S  
• 	 Barat anchar Nigam Ltd.. 	• 

Kerala TelecommunicatIOns, 
• 	 Thi ruva.naflthapUram. 	 S  

• 	 3. 	Pricipai General Manager, Telecom. 	• 

.Bharat Sanchar Nigarfl Ltd., 
Cochin-16. 	• 	 •Res0ondfltS 

(By Advocate Shri C.B.Sreekumar, .ACGSC) 	 S  

• 	

S 	 The applicatioH having been ,heard on ?Oth March.2OÔ2 
the Tribunal onthe same day delivered the following: 



- 
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ORDER 

HON'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 

- 	The facts and thequestion of law involved in all these 

cases are similar and therfore, these cases are being heard and 

disposed of by this common order. 	 V  

2. 	All these cases ar& the fall out of the order of the 

V 	 Central Administrative TribunaT Ahmedabd Bench in O.A.623/96 and 

the letter. dated 5.9.97 issued by the Chief General Manager, 

Telecom, Kerala Circle on the basis of the above said ruling of 

the Ahmedabad Bench. The applicants ii, all these cases belonging V  

to SC/STs who had been promoted to Grade IV of 8CR 	have been DY 

the impugned order in these cases reverted on the basis of the 

ruling ofthe Ahmedabad Bench of the Tribunal as aforesaid. 	The 

applicants challenge these orders in these apolications on 

V 	simii.a grounds. The facts in the inthviduai aoplications are 

stated as V  under: 	
V 	

V 	
V 

0.A..1347/21)OO: 	 V 

• V 

 3. 	The applicants 1 and 2 Were promoted w.e.f. 	30.1190 to 

• 	 V 
 Grade IV of BCR and the applicant No.2 was Dromoted w.e.f. 

• 	 1.7.92. While they were continuing thus on the promoted post 

• 	they were served with the impugned orders A4 and AS reverting 

• 	
them to BCR Grade III on a rèviewof the oromotion to Grade IV of 

BOR conducted as per Department of Tencommunication's (DOT for 

short) letter dated 8 9 99 Aggrieved by this, the applicants 

have filed this application seeking to set aside A-4 to the 

extent it affects the aopiicants I  and 2 and A5 as it affects the 

V 	
V 	

• 	 V 



4 r 	- 
I.i. 

applicant NO.3 declaring that the applidafltS have every right to 

continUe in t 	cost of Grade IV of BCR. 

Tn rs oi eflt-s in their reply satemeflt contend that the 

- Ahedi?d 	'h of t h e Tr i b u ri a 	
0.A.6-23/96 dated 11.497 seek 

t 3 A 	
o - der on the qrouhd that 

Ahmedabad Bench 
eJ 

nas ne o nat the :jnciDl 	of 
reserVa1Ofl s not aDo icable for 

ian1 in the Grade IV 8 CR as the, same- is not -a promotion ad 

tatth3 impgfl8a 
order have been iscued'in terms o DOT'S letter 

mniement.ing the directions of the TribunaL It has also been 

contcnd€)c' that the High Court of GujarthaS upheld the ,judgemefl 

of the Ahmedabad Bench. 

OA.12'0'0 

	

The aop I i cant 	
a ie.be of the Scheduled Caste community 

wa-s orornoted to Grade IV f 8CR we.f. 	
1.1 .95 by giving the 

benefit f resrvstion.. 	
AçgrsvO.d by the impugned order dated 

4.12.00 rever n the 	r 1 cant rm GradeiV to Gade - III on a 

review .of the ronot 	t3 Grade V pursu.flt to 
the DOT'S letter 

datea 297 o- tc ba3 	of 	udeent of the Ahmed.bad Bench 

of the -in ci IN 623/. the applica0t has filed this 

applicatior seeking to ot aside A-I dated 4.12.2000 and R-1 

'iette datd 22.8.97 01 the basis o -whch the impugned order A-i 

was issued. 

The re.socndertsn their reolystatement seek to justify 

th 1puned actioh -or. the ç;rou:1 	
hiat the olacemeflt. in the 

hiqhr scal 	of B 	
does not-aiount to promotion calling for 

ohsorvnC a the wciet systfli as hs been held by the Ahmedabad 
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Bench of the Tribunal in 0 A 62/95 which has been upheld by the 

Hon'ble High Court of. Gujarat and as the Hon ble High Court of ,  

Kerala has also in trie ruling reoor-ted in N G Prahu and another 

Vs 	The Hon'bie Chief Justice and others (1973 Lab IC 1399) held 

that pcement in a higher scsle does not amount 	DromOtlon 

Warranting reservation for that. There is no merit in the claim 

of the applicant for placement in Grade IV of BCR promotion which 

calls for aajudication 

O A 1291/2000 

7 	The applicant a member of the Scheduled Caste commun'ty 

• 	 was promoted to Grade IV of BCR w.ef. 	30.11.90 giving the 

benefit of reservation 	He is aggrieved by the impugned order 

dated 412.2000 (Al.) by which  he has -been, reverted. 	His 

representation against the- reversion was reiectedby A-7 order 

placing reliance on the letter of  the DOT dated 8 8 97 which was 

issued in connliance with the juogement of tne Ahmedabad Bench of 

• . the the Central . Administiative Tribunal. The apiicant.. has 

th'erefore. filed this appli.catioh challenging A-i to the, extent 

it affects him as also the A-7 order.  

8... 	The respondents in their reply statement sees. to justify 

the impugned action on the ground that the placement in the Grade 

IV of BCR does not amount to pomotion as has been held by the 

Ahmedabad Bench of CAT in 0 A 623/96 which has been upheld by the 

Hon'bie High Court of Gujarat It has also been contended that a 

rull Bench of the Hon'ble High Court of Kerala in N G Prabhu Vs 

• 	 .'• 	 H' 	 . 	 . 	 -. 	 - 	 • 

• 	 - 	 . 	 . 	 '. 	- 	 - 	 • 	 - 	 . 



.12. 	 S 

Chief 	Justice (1973 Lab IC 1399) has also observed 

upgradation to a higher pay scale does not amount to promotion. 

The respondents contend that the applicant is not entitled to the 

reliefs souq t. 

P' 	A 	'I'.  1f 

9.. 	The aopiicant who belongs to Scheduled Tribe, community was; 

promoted to Grade IV of 8CR w.e.f. 	1.1.95 giving her the 

• benefits of reservation. While so, the impugned order ' dated 

4.12.2000 was issued reverting her to Grade III. Aggrieved by 

that the applicant has filed this application seeking to set 

aside the A-5order to the, extent it affects her declaring that 

is amtlitled to cont$nue in arad6 TV .rnder the 2nd reaoondbmt  

and for a 'direction to take action accordingly. 

The resoondents in their reply statement seek to justify 

the impugned action on the ground that the placement in Grade IV 

not being a promotion as has been held by the Ahmedabad Bench in 

O.A.623/96 which has been upheld by the Hon',bl.e High court of 

Gujarat, the action has been right3y ,takeri. 

O.A.1321/2000:"  

, The applicant belongs to Scheduled Tribe community was 

promoted to BCR Grade IV w.e.f. 1.1.92 giving her the benefit' of 

reservation. She is aggrieved by the impugned order dated 

4.12.2000 reverting her' to Grade III. 	The applicant has, 

therefore, , filed this application seeking' ' to set a'side:the 
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impUgned order to the extent it rela'teS to the applicantand for 

a declaration that she is entitled to be continued in Grade IV 

and for a direction to the 
respondentS 	to 	take 	action 

accbrdin9lY 

12. 	
The respondents seek to.jutifY the impugned o.rder on the 

ground that the, plaeeflt of the applicant in Grade IV not betnq 

è' prmotiOfl. 	
he was not entitled to get the 

benefitS of 

reservati . Ofl 	
that the poitt has been clarified by the.Ahmedabad 

Bench of the Tribunal in O.A.6231196 which has been upheld by the 

Hon'ble High Court of Gujarat and that the jmpugned order is 

uneXcetiOflal. 	- 	 S 

O.A. 1322/2000: 

13. 	The 	
applicants i & 2 belonging to scheduled. Tribe 

ccmmuntY were oromoted w e f 	
1 1 93 and I4 95 respeCtiVeV 

g'Viflq 	 üen fit of reservation , nave filed this apoiiCat0fl 

cha1ien9i 	
te orders dated 23.1.0.2000 (A5L A6 and .A7 order 

• dated 27.11.200Q by wfch they were reverted to Grade III from 

Grade' iv. 
They have filed this appl1Cati0r challeflglflg these 

orders and for a declaration that they are entitled to contifluC 

in the post of Grade-1VBCR. . 	

5, 

14 	
In the reply statement the responderts seek to justifY the 

S 	
impugned 	

orders on the ground that the placement of the 

S 	

applicants in Grade IV BCR are not eiq a .promotiOfi the roster 

for r:esrVati0fl was not 
applicable a 	has been held by the 
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Ahmedabad Bench of the CAT in 0 A 623/96 and therefore • the 

• •• 	impugned actiOn taken in •mpiementation of the above .udgernent 

cannpt be faulted 

0.A.1330/2000: 

15. 1.The app' cant a member of the Scrieduied Tribe was oromoted 

to Grade IV BCRw.e.f.1.192. 	Arievd by the order dated 

• 	4/12/2000 by which she has been reverted from the post Of Grade 

IV of BCR to Grade III, she has filed this aoplication seeki.ng to 

set aside the imougned order A-5 declaring that she is entitled 

to be continued in Grade IV and to direct the respondentsto take 

action accordingly.  

16. 	The respondents in their rely statement, contend that the 

• 	 placement of the applicant in Grade IV was not a promotion and 

therefore, the priciple of reseyation was wrongly -- applied in 

view of the . judgement of the Ahmedabad Bench of the CAT in 

0 A 623/96 which have been upheld by the Gularat High Court 	the 

action 'baa been rightly taken. 	It has been further contended 

that the above action is suQport,ed by the ruling of. the Full 

Bench of the Hôn'bie High COurt of Kerala in N.GPrabhu and 

another Vs. Hon'ble Chief JustiOe and others (1973 Lab IC 139). 

0.A.1335/00 	 S  

17 	The apolicant a member of the S 1 	was granted Grade Iv 

5  (Chief Telephone Supervisor) promotion w.f. 1;795 by order 

dated 29.396 giving the benefit of reservationpurportedly in 

'mp1ementation of the judgment of the Ahmedabad Bench of the 

S. 
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• 15. 

C'.A.T. in 0.A.623/96 , the aopicant was on notice to show'.ause 

why she should not be reverted as she was not eligible for 

promotion 'to Grade 'IV w.e.f. 1.7.95 submitted her explanation 

against the prdposal and also 	 reoresentation A5 to the 4th 

respondent.. 	However' referring, to letter dted 8 9 ..99( AS) of the 

of the DOT the impugned order dated 4.12.2000 has been 'issued by 

the second resoonent reverting 'the applicant to;Grade III. 

Aggrieved by this, theapplicant' filed the O.A. 'seeking to 

ouash Annéxure A9 to the extent it affects her, declaring that 

the applicant is entitled to continue in Grade IV and for 

necessary direction to the resDond3nts. . . . 

• 18. 	The resoóndents seek to justify the impugned orders on the 

basis of the decision' of the Ahmedabad 'Behch of . the Central 

.Administrac'ive Tribunal 	in O.A.623/9.6.w{ich has been uoheld by 

the Gujarat High Court.  

• 	0.A.8/2001 	. 	. 	. 	. . . 	. 	 . 	. 	. 	. 

19,. 1 	The aoplicant who joined the. service on .  25.1.1966 was 

granted TBOP and BCR and was later oromoted to Grade IV of 8CR o 

1.1.1994. On . the basis of the instructions contained in DOT 

'letter dated' 8.9.99 in purported implementation of the d,irections 

contained in the order of the .Ahmedaba'd Bench of the . Central 

Administrative Tribunal in , O.A. 6231.96 whi.ch  was confirmed by 

the High Court of •Gujarat, the th -(rd respondent - issued Annexure 

Al dated 18.12.2000 reverting the aoolicantfrom Gade IV to 

ade III 	Aggrieved by that t h e' app 1 icant has filed this 
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... 

aoplicatiOn seeking to auash AnnexureAl to the extent it affects 

him and for a declaration that he is entitled to continue as 

Grade IV and for direction to the respondents La allow him to 

continue as Grade IV. 

The resøondents seek t 

ground that the Ahmedabad 

Tribunal in O.A. 623/96 have 

would not apply in the matter 

of BCR Gr.IV. 

D justify the 

Beic: f the 

held that th 

of placement 

imougned action on the 

Central Administrative 

roster on ,-eservation 

from BCR Gr.III to 10% 

O.A. 108/2001 

The aoplicant belonging to Scheduled Caste, community was 

granted BCR promotion toGrade IV with effectf-r.om 1.1.1996 by 

'drder dated 29.12.1995 Annexure Afl. 	On the . basis of the. 

judgment of ih. Central Admiri.strative TribunaL Ahmedabad Bench 

in O.A.623/96 with M.A.No.6.60/96 declaring that reservation is 

not- applicable to SC/ST candidates for promotton to Grade IV BCR, 

the first resoondent issued a notice dated 31.8.2000 (Annexure 

A2) proposing to revert him to Grade III The aoolicant submitted 

a representation . 	In reply to his representation he has 

received the memo dated 11.1.2001 informing him that a favourable 

decision could not be taken on his reresentaton.aS no revised 

instruction had been received from the DOT. He was also served 

withi an order dated 11.1.2001 (Annexure A5) by whichhe was 
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reverted to. Grade III with immediate effect. 	Aggrieved the 

applicant has filed this application challenging the imDugned 

orders.  

22. 	The rspondents have filed a reply statement seeking . to 

justify the impugned orders relying on the order of. the Ahmedabad 

Bench of the Central Admiristratie Tribunal in O.A. 623/96. 

O.A.1l0/'201 	 . 	. 	 . 	 . 

23 	The aoplicant a member of Scheduled Tribe was oromoted to 

Grade IV of the BCR with effect from .1.1..1994.'by order dated 

24.10'. 1994(Annexure Al) . giving her the benefit of reservation. 

Pursuant to the orders of the DOT •dated 22.8.1997 and 8.9.1999 on 

the basis of the judgment of the Ahmedabad Bench of the Central' 

Adinistrative ribunál in 0.A.' .' 623/96 a show-cause'notice. 

(Annexure A2) was served on the .applicantproposing to reVerth'er 

to Grade ' III Of the BCR. The applicant . submitted her 

representati'on opposing the proposed action. She was served with 

'.a memo dated 11.1.2001 of the first respondent informing her that 

a favourable decision On' her representation would not be taken' as 

also the order of the 'same date reverting her to.Grade III. 

Aggrieved by 'that' the applicant: has filed this application 

seeking to set aside the impugned Orders.  

24. ' The respondents seek to justifY' the impugned, orders. 

'placing reliance on the judgment of the Ahmedabad Bench of the 

Central Administrative Tribural in 0 A 623/96 

/ 
I 	 . 
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O.A.1,11/2001  

.25. 	The applicant be1oncing to Scheduled Caste was'prmoted'tO 

• Grade IV of BCR with effect from 1.1.1993 by order . 
 dated 

24.10.1994(Anrexure.A1) giving him the benefit of reservation. 

While so, the aooiicant was served with a notice Annexure A2 

oroposing to. revert him td.Grade III in purported implementation 

of the judgment' of the' Ahrnedabad Bench of the Central 

Administrative Tribunal in" O.A. 623/96 The' applicant 

submitted• his reply Anne.xure A3 opposing the proposed action. 

However the'  first respondent has issued the impugned order dated 

'11.1.2001 reverting the applicant,to Grade III Aggrieved the 

applicant has filed this application seeking to set aside the 

impugned order Annexure A4. 

The resoondents seek to justify - the impugned action on the 

• 	 ground that the reservation for Scheduled.C.aste/SChedU .ied Tribe 

• . 

	

	 is not applicable to Grade IV promotion as has been held by the 

Ahmedabad B'nch of the Central Administrative Tribunal, in OA. 

2 'Pn 	 ' 	 S 	 • 	 •. - 

5, 

• 	
• 	O.A. 220/2001 	 . 

The first applicant was promoted to Grade IV 8CR from 

30..11.90(Annexure A) and the second applicant' was'p'romoted to 

Grade IV BCR with effect from 1.7.1994 by Annexure A2 order. 

They were promoted applying the reservation roster. Aggrieved by 

the order dated • 31.1.2001 (Annexure A5) by which in purported 

• 	 . S 	 - 	 - 	 . 	 • 	 - 

$ 
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Implementation of the judgment of the Ahmedabad Bench of the 

Central Administrative. Tribunal in O.A. 623/96 they were 

reverted to Grade IV. They have filed this application seeking 

to set aside the impugned orders.. - 

The respondents seek to justify the impugned action on the 

ground . that the Ahmedabad Bench of the Central AdminfstratiVe 

Tribunal has held that roster for reservation does not apply for 

placement in BCR Grape IV. 

• 	 o.A.221/2001 

The first applicant was Dromoted to Grade IV 8CR with 

• 	sffect from 1.1.92 by Annexure Al árder and the second apiicant 

was promoted tb Grade IV with effect from 1.7.1994 byAnnexure A2 

order. Aggrieved by the 'order dated 22.12.2000 of. the third 

respondent 	reverting 	them 	to 	Grade 	Ill 	in 	purported 

• . 
	implementation of the . judgmept of 'the. Central Adminstrative 

TribunaL Ahmedabad Bench in O.A. 623/96 	theapplicants have 

• 	 filed this aplicati.on seeking to set'asidethe impugned order. 

The rèsondents in the reIy statement seek to justify the 

impugned action on the basis of the judgment of the Central 

Administrative Tribunai Ahmedabad Bendh in O.A. 623/96. 

• 	 'O.A.311/2001 	' 	 ' 	• 	• 	 . 

The applicant' belonging: to Scheduled Caste was plated in 

the. Grade IV of the BCR With effect from 30.11.90 by order dated 

16.8..91 (Annexure Al) giving her the benefit of reservation 
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Aggrieved by the impugne i order dated 27.11.2000 (Anriexue A4) by 

which she is reverted to Grade III on thè.basisofthe letter of 

the DOT dated 8.9.99., the applicant has filed thisaoplication 

seeking to set aside the impugned orders. 

The respondents seek to justify the impugned order on the 

ground that the Ahmedabad Bench of the Central Adinistrative 

Tribunal in O.A. 	623/96 has held that the reservation roster 

does not apply to Grade IV promotion. 

We have perused the pleadings in all these cases and have 

heard the learned counsel on either side. The short question 

that calls for adjudication in these cases is whether the 

elevation to Grade IV of BCR is apromotion which attracts the 

roster-  communal reservation. The •Ahmedabad Bench of the Tribunal 

in 0..A.6•23/96 held'that the elevaton.to Grade LV of BCR not 

being an appointment to a higher post, is not a promotion and 

therefore, the orinciple of reservation is ihapplicable. 	The 

judgernent of the Ahmedabad Bench of the Tribunal was uoheld by 

the Hon'ble High Court of Gujärat in OP.No.685/99. 	As the 

Bangaidre Bench of the Tribunal did not agree with the view taken 

by. the Ahmedabad Bench of CAT, the issue was referred to a Full 

Bench of the Tribunal. 	The Full Bench of the TribUnal in 

M.L'RajaramNaik and. Others Vs. The Additional Director,CGHS 

Banqaiore.and others and in other cases - considered the issues 

:eferred. One of the issues referred to the Larger Bench was: 

• 	 • 	"Whether placement in1O per cent BCR (Grade 1V). 
• 	.aser the scheme dated 16.10.90 on the basis of seniority 

- 	 • 	 • 	 - 	
• 	 . 

- 	 . 	 . 	 . 	 .. 

• 	
. 	 I 	 - 

t 	 . 	 . 
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in basic grade amounts to promotion and if so, whether 
reservation for scheduledcasteS and scheduled tribes in 
those BCR Grade-IV posts is not applicable?" 

34 	The 	Full 	Bench 	answered 	to these points in the 

affirmative. While reaching that conclusion the Full Bench 

considered the. observations of the Hon' bie Supreme Court in 

various decisions on the issue. The Full: Bench took note of •the 

observations of the .Apé Court in Stateof'Ra.iasthan Vs. Fteh 

Chand Soni (1999) 1 SCC 562), the ApexCourt observed as follows: 

"The High Court, in ou.opinion, was not right in. holding 
that prOmotion can only be to a higher post in .the service 
and . appointm?nt to a. higher scale of an officer holding 
the same post.does .not constitute promotion. In the 
literal sense the word. 'promote' means "to advance to 'a 

	

- 	h'igher position, grade, or honour". So also 'promotion' 
means "advancement or preferment .ii honour, dignity, rank 

• or grade", (See Webster's Comprehensive DictionarY. 
International Edn, P.1009) 'Promotion' thus. not only 
covers, advancement to high?r position or rank but also 
implies advancement to a higher grade. In service law 
also the expression oromotion has been understood in the 
wider sense and it has been held that promotion can be 
ether to a higher payscale or to a higher post.", - 

The Full Bench 'alsO noted, that the Constitution Bench of 

the Apex Court in Rmprasd vs.D .K,Vijay and others(AIR 1999 SC . 	* 

3563) referred to review the principle laid down in Fateh Chand 

Soni'C'case. . It was on the basis of the above authorities that 

the Full Bench held that the olacement in 10% BCR (Grade IV 	
as: 

per the scheme dated 16.10.. 1990 on the basis of seniOritY in 

basic grade amounts to promotion and therefore sreservatlOfl for 

SC/ST , is, applicable to such promotion 	We are of the view that 

the Fl.Bench has settled the issueto be-o1lowed by all the'' 

Benches of the Central Administrative Tribunal. 

The learned counsel of the respondents -referred uC to the. 

ruling ofa Full Bench of the Kerala High Court titled 'N.GPrabhU 
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and another vs.The Hon'ble Chief Justice and others, reported in. 

1973 Lab I.C. 1399. The, Hoi'ble High Court in that case was 

considering whether norination of a Senior Stenographer to the 

Se'ection Grade was a promOtion' in ternfs of definition of 

promotion in the .relevant rUle. The fats of this case are 

entirely different and the- rules considered are also, different. 

. Therefore, the decision' of the. Larger Bench of the Tribunal - 

following the'decision of the Apex Cburt in Fateh Chand Soni's 

case that roster for'reservat.ioh hs to be applied for plac-ement 

irt the Grade IV BCR' is bound-to be followed by all the Benches of 

the Tribunal.  

37. 	In the light of the above disuscion, we find that the . 

- impugned orders in all these Qass are unsustainable. 	We - 

therefore, allow these appications setting aside, the impugned 

orders to the extent they affect the applicants declaring' that 

the .applicants were entitled to continue in the Grade IV of BCR 

• on the basis of their, promotions giving them the benefit of 

reservation.  

M. In O.A.1291/00 as the aoplicant has since been retired . the 

respondents are directed o treat that the aoplicant to 'have, 

continued in . the Grade IV BCR and to make available to him the 

rrears of -pay and. alloiances and enhanced pensionary benefits., 

39. 	In O.A.Nos.1290/00 and 1291,30 as there was no interim 	. . 

orderof stay, the aplicant 1as reverted. 	Respondents are 

therefore directed to r'nstete t'piicat. in t h e Grade IV BCR 

as if the impugned order Øid not take effect and make' availale 

• 	. 	' toh.irn the 'arrears of pay and allowances. 

'. 

• 	 ,--. 	 - 	 ' 	 ' 	 • 



40. 	The above directions shall be compited with within . a 

period of, two months from the date of receipt of. a copy of this 

order. t4o costs. 

Dted• the 20th Marh 2002. 

Sd/- 	 3d!- 

T.N.T.NAYAR 	 . 	 A.V.HARIDASAN 

ADt.IINISTRATIVE MEMBER 	 VICE CHAIRMAN 

rv/njj 

APPENDIX 

O.A. 1347/2000 

• 	Applicants' 	Adnexures 	: 

A-i: True photocoøyof the 	order 	NO.TFC/ST-86-BCR/90 

promoting 	1st 	and 	2nd applicants to the post of 

Grade IV. 	BCR dated 25.2.91. 

A-2: True photocopy of the 	order 	NO.STA/30-25/R19S/94 
issued from the office of,the 2nd respondent dated 

5.9.97. 

A-3: Tre.hotOdOpY 	of, 	the 	ordr 	No. 	226/4-TE.II 

issued by 	1st respondent dated 13.2.97. 

• 	4. 	A-4: True 	photocopy 	of 	the 	reversion 	order 

NO.IFC/St.8-6/BCR!2000' 	issued 	to 	1st 	and 	2nd 

applicants from Office of the 2nd respondent. dated 

23.10.2000. 

5. 	A-S: 	• True 	photoCopy 	of 	the 	• reversion 	order 

NO.ST.731/BCR/10%/2000/3 issued to 	3rd 	applicant. 

from Office of the 2nd respondent dated .28.8.2000. 

RespondentS' Annexures 	: 	 .• 	. 

1 	R-2A: :Photocopy 	of 	the 	order 	in 	O.A.623/96 	dated 

11.4.1997 of the CAT, 	Ahmedabad Bench. 

• 	2; 	R2B: Photo 	copy 	of 	the 	order No22-6/94TE.I1 dated 
13.12.1995 of the MinistrY of Communications, 	New 

Delhi. 	 . 	. 
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Applicant's Annexures: 	 • 

A-i: True. 	copy of the Order NO.ST.BCR/i0%./Pt./14 dated 
4.12.2000 issued by. 	the 	3rd 	respOndent 	to 	the 
applicant. 	

'0 

A-2: True 	copy 	of •the MeroNo,.ST-i030/BR/Tech/IIi/4l 
• dated 	25.11.98 	issued 	by 	the 	Deputy 	General 

Manager(Admn), 	Office 	oth 	General 	Vanager, 
Teiecorn District,Trivancirum to the applicant; 

• 3. 	A-3: True copy of'the Memo NoST '654/Te.ch/10%/16 	dated 
8 8 2080 	issued 	cv 	. D 	(drnn) 	Of'ice o 	the 

• 	 • 3rd resØondent to the appiicant. 

4 	A-4: True copy of 	the 	representation 	dated 	4.9.2000 
• submitted by the applicant to the 3rd resporden. 

A-5: True 	copy 	of 	the 	rpreaentaton dated 4.9.2000' 
suom1ttea by the app'icant to the is 	respondent 

A-6: ' True copy of the Letter NO.ST-BCR/10%/Pt/ 411 	dated 
• 4.12.2000 	issued' b/the DGM 	(Pl& Amn.)'. 	Telecom 

• District, 	Trivandrum-23 to the applicant. 

Respondents' AnnexUres: 

R-1: True copy of ieter No.22-'6/94-TE-II dated 22.8.97 
• issued by the DOT. 

R-: True 	cooY 	of 	•Judgement' 	in 	O.A 	No.623/96 	by 
Abarnadabad. CA. T. 	'. 	 . 

' R-3: T r u e 	cooY 	of 	judgement 	in' 	1.987(4) 	ATQ 35 by 
C,A.. 	Jabal'pur Bench. 

R-4: True copy of the Judgement in 	1973 Lab IC 1399 : 	by 
Kerala High Court. 	• 	 . 

5 	R-5: 	• True cooy ofthe 	letter No.22-6/94-TEil 	issued by 
DOT, 	New Delhi, 

0A. 	1291/2000 

Appiftant's Annexures: 	S 	 • 	 S  

A-i: True 	copy of the Order 'NO.CT.BCR/10%/Pt./14 dated 
4.12.2000 issued by 	the 	3rd 	respondent. 	to 	the 
apblicant. 	• 	 - T 	• 	 • 

2. 	A-2: 	• True 	copy. 	of 	the Memo Nc.ST-1030/90-92/95 dated 
22.4.91 	issued by the Divisional EnginAer 	(Adrnn). 
Office of the Telecom District Manager. 	Trivandrum 
to the applicant. 	 : 
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Annexures: 

A3.: True 	coyof the Memo No.ST. 654/TechIlO%/17 dated 

8.8.2000 issued by.  the DGM (Admn) 	Office 	of 	the 
• 3rd respondent to the aoiicant'. 

A-4: rrue 	copy 	of 	the 	'epresentation dated 21 .8.2000 
submitted by the applicant to the .3rd respondeht. 

• 	5. 	A-5: T r u a copy of te 	rD:esentvtiofl 	dated 	21.8.2000 

- 	 . submited by the applicant to the 1st resoondent.. 

B. 	A-6: True 	copy 	of 	the nepresentation dated 19.9.2000 

• submitted by the applicart t.D the 3rd respondent. 

7. 	A7: True copy of the Uet.ter No.ST-BCR/10%/Pt/11, 	dated 

.4.12.2000 	issued 	by the 0GM 	(Plg&..Amn.. ), 	Telecom 

District 	Trivandrum-23 to the applicant 

• 	Respondents' Annexures: 	 . 	. 	 • 

1. 	R-1: True 	copy 	of 	the 	DOT 	letter 	'dated 	22.8.97 

No. STA/30-25/R1gS/94. 	. 

2: 	R-2: True 	copy 	of 	Judgement 	of 	the Hon'ble Central 

Administrative TribunaL Abamadabad. Bench. 	inO.A 

No.623/96. 	•. 

• 	 . 	 3. 	. 	R-3: 	. True 	copy 	of 	the 	order, of 	DOT 	dated 	8.9.99 

No.22-6/94-TE 	11 
 

O.A.1302/2000 	 . 

Applicant'sAnnexUreS: . 	 • 

1 	A-i: True 	. copy 	of 	• 	memorandum  

.1994 of the Govt. 	of India 	Indian 	Posts 

and Telegraphs Department. 

• 	2. 	A-2: True 	copy 	of 	memo • 	Nb.ST/BCR/10/Geflh/10/95 

dt.29.3.1996of the 2nd.respondeflt. 

A-3: True 	coy 	of 	niernorahdum. 	No.ST/BCR/10%j99/18 
• 	 • 	 ' 	

. dt..8.8. 2000. of .the 	1st 	respondent. 

A-4: True 	copy 	of 	'the representation.dt.23.8..2000 to 
- 	

. the 	let respondent, 	 . 	. 

5 	• A-5: True 	copy 	• 	ofletter 	No.ST/BCR/10%/Pt/11 

. dt.4.12.2000 of the 	1st 	respondent. 	. 	. 	 . 

6. 	A-6: True 	copy 	of 	the, 	basic grade seniority list as 

• obtaining 	on 	1.1.96. 	. 	. 	 • 	
. 

7 	A-7: 	• True copy of the model 	roster for promotion. 
/ 	 . 

• 	

, 	 3.. 	A-8: True .coy of order No,Q-3127/PEN/8 	dt.23.8.94 .of 

the 2nd respondent. 



Respondents AnnexureS: 	. 	 .. 

1. 	R-1: True 	copy of the Order NoSTA/30-25/RigS/94 dated 

5.9.97 issued by the 	sst. 	Directbr 	(Staff 	I)! 

• 	 . Trivandrun., 	 . 

.2. 	R-2: True copy of 	.rie Judgement ir OA No.623/96 WITH MA 

No.$60/6' 	ded 	11.4.97 	of 	the 	Central 

Adrnistrative Tribur.' • 	 Ahamedabad. 

3. 	R-3: 	. True coov of the arde" dt.24.3.87 of 	the, Central 

. 
, Administrative Tr1buia'.JbaloUr Bench. 

4. 	R'-4: True copy of the Jud,ment in Q.P. Nos.. 	4329 	and 

439 	of 	1972 	datec' 	16.3.18 	of the Kéra'a High 

Court, 	Full 	Bnch. 	 . 	 . 

o.A.1321/2000 

Applicant's Annexures:  

A-1: True 	copy 	of 	memo 	No.STBCR/10%/TO/7/22 	dated 

8.8.2000 of the 1st respondent. 

A-2: 	'. True 	copy 	of . the' 'representation dt.21 .8.2000 to 
the 	1st 	respondent. 	. 	 .. - 	 . 

3 . . 	A-3: True copy 	of 	the 	gradation 	i'ist 	of 	Telephone 
0etr"2 	(basic 	Qr - e-) 	a 	on 	1 	96 	o 	the 
Secondary Switching Ara 	circulated 	by 	the 	2nd 
respondent vide No'.ST.5.63/T0/1/82 dt. 19.7.2000. 

4. 	A-4: 	' . True 	copy ', 	of 	order 	No,.ST.BCR/10%/Pt/13 
dt.412,2000 of the 	1st., respondent. 

5. 	A-S: True copy of the order dt..114.97 	in O.A No.62/96 
'f the ,Ahamedabad' Benci of the C.A.T. 	. 	 .' 

6. 	A-6: True copy of the Model Roster öadre strength 	upto. 

• 	Respondents' Annexures:  

1.. 	.R-1: True copy of. the order. of DOT dt,5.9.97. 

2.' 	R-2: True, 	cdpy 	of 	the order dated 	11'4.9o.f C.A.T., 
Ahamedabad 8nch 	in O.A.No.623/96 with M.A.660/96. 

S. 	R-3: True copy 	of 	the 	ord3r' 	dt.24.3.84 	of. 	C.A.T., 
• . Jabaipur Bench reported in 1987 (4) Administrative 

Tribunals 	cases.. 	 . 	 .' 

. 	 R-4: 	'. True 	Copy 	of 	the 	.judgement (Full 	Bench) of the 
Hon'bie High' Court 	of. 	Kerala 	reported 	in 	1973 

• 	 ., 	
- LAB.I.C.1399 	'(V 	6 	313) 	• 	 . 
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O;A.132212000. 

Apoi.icants Annexure 	: 

A-i: ;  True 	photocopy 	of 	the orderNo.E.1/Rlgs/BCR/226 
• promoting 1st apolicant to the oost of 	Grade 	IV, 

BCR 	dated 	21.1.97. 	. 	. 

2 	A-2: True 	photocopy 	of thc 	order No.E35/79 promoting. 
2nd applicant to the post of Grade IV, 	8CR 	dated 
5.6.96. 

A-3: True 	photocopy 	of the order No.STA/30-25/Rlgs/94 
issued from the office of the. 2nd respondent dated 
5.9.97. 

4.. 	A-4: True 	photocopy 	of 	the 	o,rder 	No.22-6/4-TE.II 
issued by 	1st respondent dated 	13.2.1997. 

A-5: True. 	photoöopy 	of 	the 	reversion 	order 
No.TFC/St-8-6-BCR/2000 issued to the let applicant 
from 	office 	of 	the 	2nd 	respondent 	dated 
23.10.2000 	 : 

A-6: 	.. True 	photocopy 	of 	the 	reversion 	. order 
No.TFC/St-8-6--BCR/2000 issued to the 2nd applicant 
from 	office 	of 	the 	2nd 	respondent 	dated 
23.10.2000. 	 • 	. 	• 	: 

A-7: True 	copy 	of 	the 	notice 	of 	reversion 
No.ST/EK-262/29/Gr.IV/3 issued by 	3rd 	respondent 

- o the applicants dated 27.1.1.2000. 

ResDondents Annexure: 	 . 

Trte 	copy 	of 	theJudgment 	bassed 	by 	Central 
dministrative 	Tribunal, 	Ahrnedabad 	Bench 	in 

0.A.No.623/96 	dated 	11.04.97. 

R-2: True 	copy 	of 	the 	order 	No.22-6/94-TE-lI dated 
8.9.99 	issued, by the Department. 

O.A. 	1330/2000.. 

Applicant's AnnexureC: 	. 

• 1 	A-l: 	True copy of memo No.ST-1030/11/52 dt.23.3.1992of 
the 2nd respondent. 	 . 	. 

2. A-2: 	True 	copy 	of . memo 	No.ST.BCR/10%/TO/1/23 
dt 8 8 2000 of the 1st rporident 

C 	A-C 	True copy of the representation dt 21 8 2000 to 
the 1st respondent. 

I' 



-:8- 

Appi I cant's Annexures : 

4. A-4: True cooy of seniority list of Tiephone Operators 

(bacic grad) as o 	26 ws 	ircutated 	by 	the 
• 	

. 2nd respbndent 	•vide 	No.ST. 	563/TO/1/82 

dt.15..7.2000. 	.• 	 . 

5 A-3 'e 	coo; 	o 	or AJ El. r 	No ST BCR/10%/Pt 	10 

d 	4 	1 2 2000 of 	h- 	' 	r'snc,nd€Pt 

6 A-6 True 	cov of the ccar 	n OA. No623/96 ot 	1 	4 97 

- of the Ahamedabad bsnch of the 	AT. 

• 	 7, A-7: True cbpy of the, tde 	Roster Cadre strength 	upto 

13. 	 .. 

Responde.nt' Anne.ureS: 	• 

 R-2A: Photo coØy of the order dated 22.,97 of the Leot. 	-. 

of.TelecomrnuniCatiOfl. 	. 

 R-29: PhOto' coo.yof the order 'in OA 623/96 dated'1,1.4.37 
of the C A T AhmedabaJ bench 

 R-2C: Photo 'copy 	of 	. the 	order 	in 	T.A. 	139/86 dated 

24.3.87 of tue C.A.T Jaba]pur Bench. 

4 R-2D Photo. copy Of the •order .i:n O.P 4329. and 	4339/1972 

dated 	16.3.1973 of the Kera1a'Htgh Court. 	. 

.OA.No.1335/2000 	 . 	. 	 . 	 . 

,Apblicant'SAflfl.eXUreS: . 	 . 	 . 	 . 	 . 	 . 	 . 

I A-i True 	copy 	 memo 	No ST/BCR/i0%/Gen./9/95 

•dt.29.3'.96 of the 2nd 	respondent. 

2.. A-2 True 	copy 	of 	memo 	NO'.ST.BCR/1O%/TO/7'/21 	dated 

8.8.2000 of the 2nd 	respondent. 	. 

3 A: True 	cooy of 1ettr No 22-6/94-TE II.dt.8.9,$9 of 

- 	 . 

. the 	3rd 	respondent-. 	. 	 . 	 . 	 . 	 . 

4, A-4: true coo.y of the 	répresontation' 'dt,21.8.20.00 	to 

thei 2nd 'respondent,' 	 .. 

5. A5-: 	• True 	coby 	of: the rieprese.ntation 'dt.21.8.2000 to 
• the 4th resondent 

6 A-6 True copy of the order dt 11 	4 9? 	in 0 A No 620/96 

of the Ahmedabad Bench of the C.A.T. 	' 
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• 	Apolicants Annexures: 

7. 	A-7: True cofly  of the seniorit.y 	list 	circulatEd 	with 

letter 	Nb.ST/53/TO/1/82 	dated 	19.7.2000 of the 

?nd respondent. 

8 	A-8: Tree copy of the Model Roster for a cadre strength 

of 	1. 

9 . . 	A-9: Tue 	copy 	- of 	order 	NoST.BCR/10%/Pt/13 
dt.4.12.2000 of the 	1st. respondent. 

Respondents' Annexures: 

R-2A: Photo copy of the oder No.STA/30 - 25/R19S/94 datedt. 

• 

5.9.97 of the Chief Genera) 	Manager, 	Trivandrurn. 

R-2B: Photo óooy 	of 	the 	order 	in 	O.A. 	623/96 dated 
11.4.97 of the C.A.T., 	Ahmedabad, Bench. 

R-2C: Photo 	copy 	of 	the 'order - ih 	T.AJ39/86 	dated 

24.3.87 of the C.A.T., 	Jabalpur Bench. 

4 	R-2D Photo 	cooy of the judgement in 3 P 4329 & 4339/72 

dated 16.3.73 of the Hon'ble High Court of Kerala. 

- 
0.A..8/2001  - 

Applicant's Annexures: 	. 	 . 

1.. 	A-i: True copy of theMemo 	No.E1/336/C0lLIII/.9 	dated 

181 	.2000 isued for the 3rd respondent 

-A-2: 	• True ccy 	of the Memo Na.E-I/336/COl. 	1/54 dated 

21.3.95 	issued bv'th 	Assistant 	General 	Manager 

(Admn), 	Office 	of 	the 	Genera-i Manager. 	Telecom 

S  District,. 	Kdtt'ayàm. 	 . 

A-3 True copy 	of , 	the 	Order 	No.22-6/94-TB -- IT 	dated 
r13 	1295 	issued 	JOY the Director 	(T.E), 	Department 

of Telecom District. 	NewDeIhi. 

Rèspóndents Annexures: 	 . 	• 	
• 

1. 	R-1: 1  True 	coby 	. of 	the 	order 	of 	the 	Central 

Administrative, 	Tribunal, 	Ahemedaad Bench in O.A 

623/96 with M.A 	6601/96 	dated 	11.4.97. 	• 	 • 

• 	 2.;2: 	.. True copy of 	DOT 	letter 	No.22-6/94-TE-il 	dated 

• 8.9.99. 	 - 	. 

Iq 



Applicant's Annexures 	 - 

 .A-i': True cooyof order No.ST-G/Jus/Grade IV/1/16 dated 
2G.12;1995-of the 	1st respondent. 

 A-2- Tru 	copy 	cf orcer- No.S(- - A/Grade 1V/TDS/28 dated 
31.8.2000 of thet 	€eonden. 

 A-3: True copy of the reoresent.aton.dted0.92000- 	to 
the .st respondent. 

 -A-4: True 	cony 	of 	neo N,..E1,R1gs/STBPs/1i/37 dated 
11.1.2001 	of 	the 	r-s;oi;d&nt 

'5 - . A5: True copy of 	memo 	No.E--1/RTgs/STBPs/II/36 	dated 
• 11 .1 .2801 	of the 	let respondent 

6. A-6,: True copy 	of 	the order 	i -n O.A.Nos. 	24l.. 870 and 
102 	of 	1999 	dated 	2.4.2000. 	 - 

Respondents' Annexures 	: 

.1. R-i(a) True-copiof order 	in GA 623/96dated-11.4.1997 of- 
Hon'bie C.A.T, •Ahmedabad Bench. 

-2. R- i(b) True copy of 	letter No22-6!94--TE-II dat 	22-3.97 
• issued by Dirctor 	of 	Telecom. 	New 	£elhi 	with 

covering 	lette- 	-No.STA/30--25/Rigg/94 dated 5.9.97 
of Assistant Director 	Staff), 	Office 	of 	CGMT. 
Trivandrum. 

 R-.1(c): Letuer 	No.22//4.TE.II- 	dated 	9.7.99 	issued by 
-ADG, 	(TE). 	 - 	- 	 - 	 - 

 R-i(d): Circular 	No.2-6/94-TE 	dated 	8.9.99 	issued 	by 
• 

' Director Telecom, 	New Delhi.. 

0 A 110/2001 

ApTicant's Annex-ures. 	: 	-- 	 - 

 A-i: True 	copy, 	of - mrnb 	No.ST-A/Gr.IV/TOs/22 	dated 
- 24.10.94 of the 	1st respondent 	- 

 A-2: True 	copy 	of 	memo 	oST-A/Gr.IV/TDS/30 	dated 
- 31 .8. 2000 of the 1 St respondent. 

3 A-3 True 	copy 	of the  reresttion dated nil 	to tie 
Deputy Gene.ral 	Mianagor,Vo' lam 



Appljcant'S Annexures:' 

4. A-4: True copy of 	memo 	No.E-I/R'iqs/STEPs/II/38 	dated 
11.1.2001 	of the 	1st.respordent. 

5.  True 	copy 	of 	memo No,.E-I/Riqs/STEPs/II/36 dated 
11,1.2001 	o-F theist 	resondent. 

• 	6.  True' copy of the oroor of the CAT. 	B.angalore Bench 
in 	O.A.Nbs.241,870 	and 	1022 	of 	1999 	dated 
26.4.2000. 

Rspondents Annexures 	: 

• 	1. R-1(a): Order 	in OA 623/96'da 4*ed 	11.4.1937 CAT, 	Ahmedabad 
Bench. 

2, 
• 

R-1(b): True copy.of  letter No.22-6/94-fE 	dated 	22.8.97. 
'issued bv.Director ofTelecom with covering letter 
No.SAT/30-5/Rigs/94 	dated 	at 	Trivandrum 	the 
5.9.1997 	issued 	by 	0/0 	CGMT, 	Kerala 	.Circle, 

• 'Trivandrum. 

 R-1(c): Department 	of 	Teecom 	letter 	Nb.22-6--94-TEII 
dated 	9.7,99. 

 R-1(d): Department, of Telecom 	letter 	No.SAT/2-6/94-TE.II 
dated 	8.9.99. 

O.A. 111/2001 

Applicants Anuves 	: '• 

1. 	A-i: True 	copy of memo 	No.ST'A/Gr.IV/TOs/22 dated 
2; . 10,94 	of the' 1st resoondent. 

A-2: True 	copy of memo 	No.Si-A/Gr. IV/T0s/29 • dated 
31.8.2,000 of the 1st vespondent. 

• 	3. 	A-3: True cony of the representation dated 19.9.200 to 
'the Deputy General Manaqer, 	•. 

A-4: 	• True 	copy of memo N.E-I/Rlqs/STEPs/II/36 dated. 
11.1.2001 of the let respondent. 

A-5: 	• True copy of theorder of the CATS Bangalore Bench 
in 	O.A.Nos.241,870 and 	1022 	of 	1999 dated 
26.4.2000. • 	 • • 	 • 	 • 	 . - 
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Respondents' Annexures : 

R-1(a): -True cooy of the orde' in 0,A.No..623/96 of Hon'bie 
Central Ad nistatVC Tribunal. -.Ahmedabad Bench. 

R-1(b):. True copy of letter No.22-6/94-TE-Il dated 22.8.67 
of 2nd respoJer.t with covering letter dated 

5.9,97.• 

• 	 . R-1(c): True copy 'Of 	he Tetter No22-6/94-TE'-II dated 
9.7.99, 	- 

4. R-1(d): True copy of the letter No.226/94-TE-II dated 

8.9.99. 	
. 	 -. 

I 

• 	. 	 O.A. 	220/2001 

Applicants' Annexures 	 . 

A-i:, 	True photocopy of the Order No;E.II/4/STBR/55 
issued from office of the 8rd respondent promoting 

•1st• applicant to the post of Grade IV BCR dated 
16.8.91. 	 ,•. 

A-2: . 	True photocopy of the order No.ST/E-224/29/1/26 
issued from offie of the 3rd respondent to 2nd 
applicant dated 21..8.7. 

A-3: 

	

	True photocopy of the order No.STA/30-25/R1gS/94 
issued from the office of. 1st respondent dated 
5.9.1997. 	 . 	. 

A-4: 

	

	'True photocdoy Of the lettr No,T.22-6/9A-TE.II 
issued from office of t'.e 3rd respondent dated 
13.2,1997. 	. 	. 	 . 	. 

• 	 5. A-5: 	True photocopy of the proposed postponemeht o7. 

promotion 	to 	Grade 	IV 	letter 	No. 

ST.EK-',224/'29/II/30 issued to 	aopTidants 	from 
office of 3rdrespondent dated 31.1.2001. 

Respondents Annexues : 	 . 	 •. . 	 ' . 

. R-1: 

	

	• Tru,e copy of the letter No.22-6-94-TE.II dated 
.13.12.95 issued by -the Director. Derartment of 

Telecom. 	. 	 ••• 

R-2: 

	

	• True copy of instructions iss'ued by the Department 
of Telecom No.226-94--TE.II dated 8.9.99. 

• 	. 	., . 	 , 	 ., 	 •. 

	

S. 	Y-.-;- • 	• 	 . 

, 
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• O.A.221/2001 
,Appl icánts Annexures., 

A-i: True photocopy of the order No.ST/EK-225/8 /11/68 
issued from Office of 3rd respondent promoting. 1st 
applicant 	to 	the 	postof 	Grade 	IV, BCR dated ,' 

A-2: True 'øhotocopy 	of 	the 	order 	No.ST/EK-218/29/8 
issued 	from 	the 	O- fice of the 3rd respondent to 
2nd aoolicant'dated 	14.12.95. 

A-3: True photocoy of the 	order 	No.STA/30-25/Rlgs/.94 
issued 	frorn 	the 	Office 	of 1st respondent dated 
5•9.7• 

A-4: True photdcopy of 	the 	letter 	NoT22-6/94-TE.II 
issued 	from 	Office 	of 	the 3rd 'respondent dated 
13.2.97. 	

I 

A-5: True 	photocopy 	of 	the 	proposal 	of 	reversion 
No.S..EK-218/28/II/42 	.issued 	to' 	applicants from 
the Office of 2nd respondent dated 22.12.2000. 

Respondents' Annexures. 	 ' 

R--1:. 

	

	True copy of 	letter ' No.22-6/94-TE-Il 	dated 
13.12.95 issued by Ministry of Communication.. 

R-2: 	True copy of order in letter No.22-6/294-TE dated 
8.9.99. B 	L SN.ofADG,(TE). 	

' S. 

R-3:True copy Of orde 	No.ST/EK-218 /29/1/47 dated 
72.2001. BSNL, Cohin reverting the applicants. 

O.A.311/2001  

Applicant's Armexures: 	' 

1. 	A-i: true 	nhotcopy 	of the 	orde' 	Wo.VTT14fRf5 
isued from office of 	3rd 	respondent 	promoting 

r ' 	- 	'ir'- 	", 	qrP 	4 'td 
16.8.91 	. 	 . 

S 	 , 	
2. 	A-2: True photocopy of the rder 	No.ST/3025/Rlgs/94 

issued 	from 	the ofice,, 	of 1st respondent dated 
5.9.97. ' S 

3,. 	-; 	' True photocOpy 	of the 	letter 
issued 	from 	office 'of 	the 3rd resondent dated 
13.2.97. 

,A-4: 	' true photocopy of the 	proposed 	postpiernent 	of 
promotiol 	of Grade 	IV 	letter 
No.ST.EK-262./29/Gr.IV/5 issuedtd 	applicant 	from 
the office of 3rd respondent dated 	27.11.2QO 

rT 

. 5 .  ... 	 ' 

_I 




